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L CENTRAL ADMINISTRATIVE TRIBUNAL
e GUWAHAT I BENGH:
:{ ; “ ORDER SHEET |
Orig'mal Aapplecation No: /A9 /2003
‘ Mise: Pe‘!;tl“tlon No: o | /
- 'Con‘t’lem‘pt petition No: /
ReulLevgi[,\pplecatlon I\]u o e /.

\
| Appltecantsv - KK D as: ;5( M{S\
o 'Respi)nﬂﬂanvs - \SLQ.\ L Qn,s‘

. ;,\dvalca]t for the Applecants: - Mn A_AZ,;& M‘N\D

|
nip'o,catte for the Respondants:- C.CLxSG',\

|

Date 705 TTOWET o The TEiTeaT

Vice-Chairman
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| — Noteg o[jf the Regifstr'yi ’
N f :{ ]
| f ‘i - bt ‘ ’ A
" I -4 13,6,2003) - Heard Mr. A: Ahmed, learne?i'z:ounsel-,
b ! % for the applicant. | :
BRI n,w;w CANON 1S g Issue notice to show cause as te
“"?rnj,r b‘ﬂx* ot o time . ! why the application shall not be admitted.
"","' 7 ,”,’”{_‘ . % ! List again on 18,7.2003 for
e ek ' admission. \
(R “032:2 j\ g - B
B No. 36 /189023 ; L —V s
it [!? é/(DL X 1 o
| 43;' ((9( " X 4 Vice-Chairman  *
. o - e
| le. T .
o | {18.7.2003 ; Put up again on 5.9.2003 for
e ; ’i;i% Ot \ * admission.’ '
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M‘”z’&"’?‘ﬂlﬂw ‘;7; 5.9,2003 | None appears for the applicAhant.
I Fo i- virm Lhex ! List again on 12,9,2003 for admission,
| C&l"n% /\_JZ@ | / Jde 4/ A?d {
p 2 it
!
&
f
1

N
Q
&




- " ?ﬂg; -
b 4 (Q ‘ = *‘§;" .

12,9,2003 Present i The Hon'ble Sri K.V. Prahala-v
dan, Member {(A),

‘3&0 VO?WHD&WL E&fﬁ*eﬂw}ﬂﬂk List again on 31,10,2003 for

(NS, hoem %pLLﬁ{ ‘ '9fff  written statement,

D

Member
mb

31,10,2003 Put up again on 8,12.2C03 to
_enable the respondents to file written
statment, '

_ Vice=Chairman
mb | R ‘

_ 19.12,2003 Heard Mr. A,. Ahmed, learned
"~ | ' counsel for the applicant and also Mr.

A, Deb Roy, learned Sr. C.G.S.C. for the
 Respondents. ’ |

The application is admitted. Call
for the records.
' List on 2.2.2004 for order.

Member (A)
) [N B mb
Ne. Wnitem Solement ’
b\uq EJLV Lok 9,03.04 Four weeks tlme is allowed to the
" e ) respondents to file writteén statement,

Y ' List on 6.4.03 for orders,

b0l ~ v Ny o
o Member(A)

T TS A TR oL

PR

6.4.2004 Four weeks tima is glven to the respon=
dents -to file written ¢ tatemcnt.

List on 3.5.2004 for written state-
ment . - ' '

) , Member (A)
mb



O.A. 129/2003
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5.5.2004 On the plea of counsel for the
respondents four weeks timé.‘ is givel
Na. \;\}'B'\{H—QM Slode et ‘to the respondents to file x&rittén
' ’b,ur,,\I, '\,;L(,o/f'_ statement., List on 4.6.2004 for
' orders.
T g b0y LN
Member (A)
, mb
LRI - B 4.6.2004 Four weeks time is given to
Co the respondents to file written
‘ \6. L:F':‘QH t ‘ o ) statement. List on 12.7.2004 for

t\ (X W\Q orders. |
7 ek s

% mb
- o . / . 5482004 - - On the plea of counsel for the
-~ HA-%—o< - respondents four weeks time is given
\\_
e Fin- Seeon YA “ to the respondents to file written
o SRR statement.
% S List on 8.9.2004 for orders.

o . Member (A)
' - _2‘5"9' ’-Oyn- “ ) » - » mb " * *
.———-—‘"“—"‘—_—_—’———-— . ,
@O/‘m,w A - 10.8.2004 Written statement has been filed.
R Y : - . . N f |
Lbvrn " B /e /;’/Z:  Applicant may file rejoinder, if any,
- @ﬂ/@é‘@wvy—« o "7 within four weeks.
N Rall {J P .- ‘. . v . s

List on 9.9.2004 for orders.

ol . N Member (A)
24,09.,2004 Written statement has been filed‘.
R List on 3.12.2004 for hearing.

R |

ember (A)

/
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‘y -<}\ : 0.2, 129/2003
1]
?.13.?004 On the plea of leirned
) counsel for the applicant, list

on 4,2.,720058 for hearing.

I B arsdb

mh : Membher (1)

éféz/ 25.02.2005 ‘Present ¢ The Hon'ble Mr, K.V.
‘ Prahladan, Member (A),

Ce On the plea of learned counsel
for the applicant, adjourned to
13.4.2005 for hearing.

\ww

Member {A)
mb

13.4.2005, Mr.B.C.pathak, learned counsel .
whe has been engaged by the responda
ent, namely, BSNL requests for time ((
to make submissions. post en 18.5.05,

L > ‘ .
' o
- . . . . . . . ) 2;

_ V'ée-chairman
‘ bb

N 18.5.05 . o _ Mr.B «CePathak and Ms.U.Das ;leéd
counsel appearing on behalf of the
-  BSNL submits that awprelir in

~ “Ylefd important question as to the jurise
~ diction of the Tribinal is involved and
they would like to address on the said
question as preliminary issue. MreM.
chanda learned counsel for the applicant
in 0.,A.N0.92 0f 2004 submits that the
facts and circumstances of the: applicantf
. case ‘is different. post these
« ; L. cases alongwith other cases in respect
of which 1list is furnished. by MreB.C
Pathak for hearing on 8.6.05.“ :V5§
\ o CﬁZJ’ \

Vice~Chairman




O.A. 129/2003
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order ‘of ‘the Tr’ _unal
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WS ko haen
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22.07.2005

10,84 2005

| v

R

since the Jurisdiction aSpeCt regar-
ding maintainability of the application
against the BSNL, as respondent is -

% raised in the application, I am of the
| view that the matter must be heard by
the Division Bench.

post on 16.6.05 before vaiéiox;%xch

S

V0

vice=Chairman

After hearing the counsel for the
parties at some length on the
question of preliminary jurisdiction
we feel that the parties have not
placed all the relevant recerds hefore
us. In the circumstances we direct the
arties to file all the ¥ ant ,papers;
Er}nemoranda of ’%h(e“S d‘geﬁﬁ:
Government and the BSNL for a
proper consideration of the question
l of j’urisdviction

Post on 22.7.2005 for hearing.

P

che-Chairm an

>
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§
|
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Since Mr.B.C «Pathalk, learned
counsel for the BSNL is unwell post
on 10.8 «2005 « — ¢(

PO i

Member vice=Chairman

- |

Post this case on 16.8.2005

at 2430 BeM,
W Vice=Cha irmar
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Mr,B,C.,Pathak learned counsel appeéfing on

“behalf of BSNL submits that he is not well and

. ... Fequires time to fully recover. Therefore, all

3.
-

e

-5 V1 haaTe

these matters has to be adjourned to anotheér
date,

., Post the matter on 22.11,05. y 0jfi
&ember Vice-Chairman
+22411.2005 Post before the next Division

! Bench.

| ' Vice~Chairman
N _

¢ 24142066 Heard learned ceunsel fer the parties

Hearing cencluded. Judgment @elivered in
epen Court, kept in separats sheets. The
application is dismissed as without Jjurise

uicti@n.
Member Vice-~Chairmen

mi
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CENTRAL ADMINISTRATIVE TRIBUNAL
" GUWAHATI BENCH

O.A. Nos. 129/2003

\

DATE OF DECISION: 02.01.2006

Sri KX. Das & Ors. APPLICANT(S)
' ADVOCATE FOR THE
Mr. Adil Ahmed A NT)
- }“J’ERSUS -~
RESPONDENT(S)

U.0l1. & Others

s

Ms. U. Das, Addl. C.G.5.C. ADVOCATE FOR THE
RESPONDENT(S)

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON'BLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER.

1.  Whether Reporters of local papers may be allowed to see the }
judgments? .

2.  Tobereferred to the Reporter or not?
3. Whether their Lordships wish to see the fair copy of the
judgment?

4.  Whether the judgment is to be circulated to the other
Benches? S

‘ Judgment delivered by Hon’ble Vice-Chairman.

------------
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By Advocate Mr. Adil Ahmed.

IN THE CENTRAL ADMINISRATIVE TRIBUNAL
GUWAHATI BENCH

T e L -

Original Application No. 129 of 2003

Date of Order : This the 2nd January 20006,
The Horv'ble Mr. Justice G. Sivarajan, Vice-Chairman.
The Hon'ble Mr. N.D. Dayal, Administrative Member.

Sri Kamala Kanta Das, .

Son of Dago Ram Das, ?
Village & P.O. - Uparhali ) |
District - Kamrup, Assam.

Md. Ganiulla Seikh

Son of Md. Abdul Al

Vill. & P.O. - Simini, -

District - Kamrup, Assam.

Sri Naha Mazumdar

Son of Rajat Mazumdar

Village & P.O. — Uparhali

District - Kamrup, Assam.

Sri Satya Kalita

Son of Sri Lalit Kalita

Village : Alegjare

P.S. & P.O. : Chaygaon

District - Kamrup.

Sri Sanjaoy Balmiki

Son of Sankat Balmiki

Vill & P.O. — Vijoy Nagar

District - Kamrup, Assam.

. Applicants

- Versus —

b

The Union of India, represented by the

Secretary to the Government of India,

Ministry of Communication, New Delhi - 1.

The Chief General Manager,

Telecom, Assam Circle, Ulubari, Guwahati - 7.

The General Manager, Telecom, Kamrup Telecom District
Guwahati— 7.

The Sub-Divisional Engineer

Borjhar Telephone Exchange,

P.O. - Borjhar, Guwahati - 15.

. Respondents

By Advocate Ms. U. Das, Addl. C.G.S.C.
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ORDER (ORAL)

, SIVARAJAN. J. (V.C)

Heard Mr. A. Ahmed, learned counsel for the applicants and

. Ms. U. Das, learned Addl. C.G.S.C. for the BSNL.
2. The matter relates to regularization of casual labours m the
Bharat Sanchar Nigam Limited (BSNL for short). Ms. U. Das, Addl

C.G.8.C. for the BSNL has raised a preliminary objection regarding

- jurisdiction in the written statement. She has also placed before us

& decision of the Hon'ble Gauhati High Court rendered m W.P. (C)

,. No. 160372004 and conmected cases decided on 28.09.2005 in

. support.
3. Mr. A. Ahmed, counsel for the applicants submits that he is

 aware of the said decision. We find that the Gauhati High Court in

the above mentioned decision, in regard to the regulsrization of the

 casual labours in the BSNL, has held that in the absence of a

notification under Section 142) of the Administrative Tribunals

Act 1985 this Tribunal is not having jurisdiction over matters

~ relating to BSNL. Admittedly, there is no such notification. In the

Jmbf

light of the above, we hold that this application is not maintainable.
Accordingly, the application is dismissed as without jurisdicﬁon
with liberty to-the applicants to approach the appropriate forum for
relief.

Issue co:ps,r to the counsel for the parties.

Lkl e

. D. } { G. SIVARAJAN }
ADMINISTRATIVE MEMBER ‘JICE ‘%IRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIEUN@L,

GUWAHATI BENCH, GUWAHATT.

(AN APELICATION UNDER SECTION 18 OF THE CENTRAL

ADMINISTRATIVE TRIEUNAL ACT,

'ORIGINAL APPLICATION NO. 19

BETWETEN

Sri K&ﬁala EKanta Das

| & Oré
~Versus-

The Union of India &

Others
I N D E X

S1.No. Particulars

1)  application

2 verification —
3] Annexure*h+‘Ar7 _—
4} ~ Annexure-B _ A -
5) hnnexure~c+bcg _ -

1985)

OF 2003.

-Applicants

~Respondents

Page No.

1 te )
\
V940 22

BRSS9
R XA
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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
A , : N . .
; GAUHATI BENCH AT GAUHATI.
| ‘ ’
(AN APPLICATION UNDER SECTION 19 OF THE
: CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985)
i L
i . . /
! ' ORIGINAL APPLICATION NO. OF 2003. .
N | :
’ "BETWEEN
: | o
| S§ri Kemala Kanta Das
ﬁ o & Ora  -Applicents -
_ V FP
ﬁ ‘ ~Versus-
f ‘The Union of India & |
| Others | -Respondent s
| |
i LIST OF DATES AND SYNOPSIS
i
N Annexures-A toLrTPhotoccpies of Working ~
ii . Certificates of the
| applicant.‘
| | |
g ,Aﬂhexuté*B‘ Phdt@copy of Judgment and
i order dated 06-02-2002 passed
| in O.A. 350 of 2000. |
|
9"(74‘ /r(ﬁm’b{/k kﬂﬂ/’t )9299 N
| |
!
i
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Annexure-C toxlq Photocopies of rejection

letters dated 14-06-2002,

This Original application is madé for
seeking a direction from this Hon'ble Tribunal
for giving a thlfction to the Respondenta for
graﬁting tempmrary‘statﬁs fb the spplicants and
also‘to reappoiﬁt'them\a& casual Labour as they
have worked for a long peried as Casual Labour

under the Reapondents.
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Son of Sri Lalit Kalita,
Village ¢ Alegjare,
P.S. & P.O., ¢ Chaygaon.

Satya Kalita
Dist. : Kamrup.'
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This Ls 1o ce):tify thaty- 51.‘1 Kamala Kt. Das. 5/0 'iri Dago .
iam Das of viliaje and ¥, 0. Upax:hali. 8/5’ Palasbarj. is 7

«nown to me 35 A erxperience Casual 1clecom v»orker. He 47

Co~0perating {n construction of Telegomn net

hetping and
since last 2 y eals. in Bl _éoymgars SDCE. He

woLk very often,
is having knowkedye 1n oonstruction work Of O/H.: llnes. u.C
cobl @ work, hoLd wete: \ng .0f excnange imatalhtlon and Mm
eiCo .

[t is to be remembof that, 40 8 th, Mor./S6 when the
ald 31 joynagdt gx change puilding (912, FILT) was destroy od°
and the roof of the exchange building was flown ﬁway by
heavey cyclone and afta wald heavy hail storm over ‘tha

cxeh cgulowment, he volunterly comne gorwacd LO $ava the

A

xenange ond its equipments. 1 wish him success in life.
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Certl fled thaf Sri Nabn M'\zmmdnr s/0 sri Rajn.t anumdar of

Village Bl joynager P.0. Bijoynager P/S Raitxxhhmit Palashbari

in the Dist. Kamrup (Assam) 41 known to me. He was Working as
A Casual mazdoor for January 1990 to Docember 1995 on A« CeGe

17 . Bllle He is n good workers

cyu’72}.°1 2‘77/

L/ /i

31-72-985



“Villagae Bijeynagar p.o. nifey
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Certifiea that Sri Naha Mazvadar S/ 3ri pa

NNERURE - ,qu(

——————

jat Mazumdar of

ARgar P/S' Palasbar{ {m the Dist.
(Assam) 13‘known‘to me

« Ho was Workinq
frem January 199% te

ks Casya) mizdoer
Decemher 1996 on A

LG, 17 Bills, ne is
. A goed werkay. |

?Q?%QI/ 64/- Hakihra

T%?@z aMbZM&mzé,‘
3 fd'-a\jo'maq& .

30-7-94
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Certifiéd that Sri Naba Mézumdar S/0 Sri Rajat
Mazumdarlof Village Bijoynagar P.O. Bijoynagar P/S Palas-
.—hbari‘in the Dist, Kanrup (Assam) is known to me, He was
Qorking as a @asual mazdoor franxJanuafy 1998 to December

1999 on A.C.G. 17 Bills, He is-a yood worker,

A7t el Lh

QM/aﬂzbmr




»

*’9\@ - A\\'wmw A 0

Cert:ified that S11 Naba Mazumdar 8/0
Sri Rajat Mazumdar ef Village Bij oynag_ar“ P._O.
Bij eynagar P/ Palaébari in the Disgt, Kamrup
,'(Asé-ano is l(nnwn to me, lle wés wofking‘ as a |
‘Casual mazdoer fmm January 2001 to J’uly 2002

en A.C.G, 17 Bills. He is a ¢goed worker. .
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Cortifiel” that 1% ‘Ganluita - SeilQl sia Hd. ‘“@?}I

village Simina p,0, Palasbari (Mirza) m\‘% ‘Kamrup (Assam7~..

is known €O me.:
VJan 197 to 4th June '98 on A& G 17 bj.ll. He is a good

He was working as Casual Mazl oor from

worker. » e
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Ccrtifiod ﬁmt Md. Ganfulla

Seikh s/o Md. Abul ALY Village

]
" Simina P.O. Palaabari (Mirza) Dist. xam:up (Mnm) is kmwn to

In‘ e He was vorking as Cuual Hazdnr from January' 96 t.a D.c.,,,-

bor ‘97 en A.CG.e 17 bills. He is a good Workcr.
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Certified that Md. Ganiulla Soilm
. Simina P

3/0 Md. Abul 514 Village

0. sinuu PeBe Palubari (Mirza) Diat. Kamrup (Assam) s

kneva te me. He . was workinq A8 Casual frem January, 91 te December
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWALATT BENCH"?)E’ - ANNEKU\Q\E _B \}\b .

. ' Original Application No. 350 of 2000
- Date of decision : This the 6th day of February, 2002.

N Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Sri Kamala Kanta Das

Son of Sri Durga Ram Das
Village Uparhali,

P.0O. Uparhali, Distvict-Kamrup,
Agsam and 4 Ors,.

...Applicants
By Advocate Mr. M. Chanda.
-versus-

1. Union of India
Through Secretary to the Govt. of
India, Mivistry of Communication,
Department of Telecommunication,
Mew Delhi.

hes

- General Manager,
Telecon Lepartment,
Kamrup Telecom District,
Guwahati~731007,

. S.D.EL(D)

!
Borihar Telephone Engineer,

. -Respondents

By Advccate Mr. A. Deb Rov, Sr. C.G.S.cC.

"N, The subjaclt matter of this application pertains to
A

Bl 'honﬁﬁfmoﬂt oL temporary status. The applicants are five in
(.’ N e SR \§ )
Yoot L I .
q f?i ﬁjnymberS'wPo claim that they were engaged as far back in 1980
: o Loloe oy : 1y
AT e SN
\» RV Jﬁﬁ'th@ fub Divisional Enginecer (0), Borjhar as Mazdor. 'hey
l") N B PP A\:' ,’
Y ‘ ‘\\J ‘i . ‘ . .
| e contiénded that degpite the direction issued by this Bench in
LI P
. e
i TOURL 120795 in thoir ravour the respondents did not consicder
i e TS

their case for such absorption.
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The respondents have filed 1its

ot

|
-
]
writen statement
P
!
? In course of

. denying and disputing the claim of the applicant {

Ea © hearing it was prought to my attention that the matter was

ot
‘ j taken up by the competent authority and in fact.-a
. o :

e appllcanfs -, Sri Kamala

~,communication was sent to one of th

I
Kanta DAs by the pivisional Engineer (Admn) to appear in person .
. . i 'if
PR ' . . e
vl - . befors him alongwith other documents at the eatelest p0551ble'
wine LOr considartion. of his case. Mr. A. Deb Rby, learned SY.
A , ‘
: R
~.2.5.C. subnitted phat similor communicatlcn Juﬁ have sent LO
ct-arg in that very matter. Lt appaars that 24
on and the case cf the applcianta is also unv
In V‘"w of the above 1 &m not inciiny
1
: azepgy further 1eaving the same to the epnr LIy L
Y g
- 4 ; PRI U PPV s gl A e L teee )
. r,;;;“ 1aw since the wmatter for CONLONEany Lhe W&c--, glhEivd e
R . e !l E!
. > . ' 2 I LRI Yoy e e -~
o he o applicants is undec 10p faed ezt T
{ l Y a
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L Nk VOJPOH(Cn\a they may ﬁppriﬁch.the'zripvral again.
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) By Regd. Post or

v , Through Peon Book
BHARAT SANCHAR NIGAM LIMITED
. (A Gowt. of India Enterprise )
. OFTICE O THE GENERAL MANAGER TELECOM
. KAMRUP TELECOM DISTRICT
GUWAHATI-781007.
"SM/'02-'03/220 Dated at Guwahati, the 14" June’ 2002,

g

NO. GMT/EST-179/
To

Shri Kamala Kanta Das, S/o Shri Dago Ram Das,
Vill. & P.O : Upar IHali, V.8 Palashbari.
Dist — Kamrup (Assam).

As you arc awarc that as per dircction given by Hon’ble CAT, Guwahati Bench,
Guwshati in OA Nos. 350/2000, the department constitited verification committees for different
SSAs/ Units under the circle for conducting detailed verification /scrutiny about the no. of days of
engagement ycar-wise in different units / offices and also to collect proof / evidence for such
casual laborer including yourself., The committee verificd all the documentary as well other proof
from the various units/ offices and also personally interviewed such casual taborer including you .
In our office / SSA, the commiltee comprised of three members namely (1) Shri M.C.Patar,
DE(Adinn) O/O the GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. O (Cash), O/O the
GMT/KTD/ Guwahati (3) Shri S.C. Das, ADT (Legal), /O CGMT/ Guwabhati.

The aforesaid commiltee subinitted its report to the Department detailing all
about their finding / proof against each casual laborer including you. The detail of such sctutiny
report is enclosed and fumished herewith as in annexure for your information.

Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be
considered favorably. This is done in accordance with the Hon’ble Tribunal’s orders.

j../ l/\___l\ Al d*,._/;'—:

Head of SSA/ Urifi/ 0 for_.
Meislooud bugtar (Hdean,
OO Q.M. Telarn
Camprap Teteonm Distrjer
The C.G.M.T., Assam Circle, Guwahatl Onwabat...T,
for favour of information .

Copy to :

. . Sl ,—

For GM(BSNL). KT D, Guwahat!-7

Ve
Metofunn) t ug.neer (Ao
10y Gondl Teleeans
Kamrup Telegom Distdled
Chuwahaol...¥,
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- .3 T - By Regd. Post or ‘)O
Through Peon Book

BHARAT SANCHAR NIGAM LIMITED
(A Govt. of India Enterprise )
OFFICE OF THE GENERAL MANAGER TELECOM
KAMRUP TELECOM DISTRICT
GUWAHATI-781007.
'02-'03/221 Dated at Guwahati, the 14* June’2002.

NO. GMT/EST-179/1.
To

d. Ganiulla Sheikh S/0 Md Abdul Alj,
Vill & P.O Simina,P.S. Palashbari.(Mirza)
Dist — Kamrup (Assam). '

As you arc aware that as per direction given by Hon’ble CAT, Guwahati Bench,
Guwahati in OA Nos. 350/00 , the departmeut constituled verification committees for different
SSAs/ Units under the circle for conducting detailed verification /scrutiny about the no. of days of
engagemenit year-wise in different units / offices and also fo collect proof / evidence for such
casual laborer including yourself. The committee verified all the documentary as well other proof
from the various units/ offices and also personally interviewed such casual laborer including you .
In our office / SSA, the committee comprised of three members namely (1) Shri M.C.Patar,
DE(Admn.) O/O the GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. O (Cash), O/O the
GMT/KTD/ Guwahati (3) Shri S.C. Das, ADT (Legal), /0 CGMT/ Guwaliati.

The aforesaid committee submitted its report to the Department detailing all
about their finding / proof against each casual laborer including you. The detail of such scrutiny
report is entlosed and fumished herewith as in amexure for your information.

Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be
considered favorably. This is done in accordance with the Hon’ble Tribunal’s orders.

.
Head of SSA/ U‘lﬁ
Mrisions! Lugmeer (Admu
0/O) C.M, Telecom
Copy to : Kararup Telepom Distele

The C.G.M.T., Assam Circle, Guwahatl Suwshail—y,
for favour of Information .

SQf—

For GM(BSNL). D, Guwahati-7

Sivisiona) gincer (Adma
0/0! G.M. Telecom
Kamrup Telecom Distriag

@uwakatl—y,
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By Regd. Post or ,\/

Through Peon Book fn
BHARAT SANCHAR NIGAM LIMITED

(A Govt. of India Enterprise )
OFFICE OF TIIE GENERAL MANAGER TELECOM
KAMRUP TELECOM DISTRICT
GUWAIIATI-781007. :
NO. GMT/EST-1 75@[/ '62-'03/222 Dated at Guwahati, the 14* June’2002.

To

\/%hfi Naba Mazumdar, S/o Shri Rajat Magumdar
ill: Uparhali,PQ: Bijoynagar, P.S. Palashibari.
Dist — Kamrup (Assam).

As you are aware tul as per direction given by Hon’ble CAT, Guwahati Bench,
Guwshati in OA Nos. 350/00 , the department constituted verification conimittecs for different
SSAs/ Units under the circle for conducting detailed verification /scrutiny about the no. of days of
cngagement year-wise in different units / offices and also to collect proof / evidence for such
casudl laborer including yourself. The committee verified all the documentary as well other proof
from the various units/ offices and also personally interviewed such casual laborer including you .
In our office / SSA, the commiltee comprised of three members namely (1) Shri M.C.Patar,
DE(Admun) O/O the GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. O (Cash), O/O the
GMT/KTD/ Guwahati (3) Shri S.C. Das, ADT (Legal), /0O CGMT/ Guwahati.

The aforesaid conunittee submitted its report to the Department detailing all
about their finding / proof against cach casual laborer including you. The detail of such scrutiny
report is enclosed and fumishied herewith as in atmexure for your information.

Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be
considered favorably. This is done in accordance with the Hon’ble Tribunal’s orders.

1W g
—1¢lb/0 >—
Head of SSA/ Unit
Melslonal Enginoer (Adres
0/01 G.M, Telecom

Camrup Teleoom Disttle
The C.G.M.T., Assam Clircle, Guwahatl Guwahatl—1,
Tor favour of informatlon .

Copy lo :

For GM(BSNL).KA'D, Guwshatl-7
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By Regd. Post or
Through Peon Book
BHARAT SANCHAR NIGAM LIMITED
: ' (A Govt. of India Enterprise )
OFFICE OF THE GENERAL MANAGER TELECOM

A ‘ KAMRUP TELECOM DISTRICT

GUWAHATI-781007.

NO. GMT/EST-179%/TSMM/'02-'03/223 Dated at Guwahati, the 14* June’2002.

ri Sanjoy Balmiki, S/O Late Gouri Sankar Balniki
Bijoynagar, Dist — Kamrup (Assa.m).

As you are aware that as per direction given by Hon’ble CAT, Guwahati Bench,
Guwahati in OA Nos. 350/00 , the department constituted verification committces for different
SSAs/ Units under the circle for conducting detailed verification /scrutiny about the no. of days of

engagement year-wise in different units / offices and also to collect proof / evidence for such
casual laborer including yourself. The committee verified all the documentary as well other proof
from the various units/ offices and also personally interviewed such casual laborer including you .
In our office / SSA, the committee comprised of three members namely (1) Shri M.C Pator,
DE(Admn.) O/0 the GMT/KTD/ Guwahati (2) Shri N. K. Das, C.A. O (Cash), O/O the
GMT/KTD/ Guwahati (3) Shri S.C. Das, ADT (Legal), O/O CGMT/ Guwahati.

The aforesaid committee submitted its report to the Department detailing all
about their finding / proof against each casual laborer including you. The detail of such scrutiny
report is enclosed and fumished herewith as in annexure for your information.

Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be
considered favorably. This is done in accordance with the Hon’ble Tribunal’s orders.

———
Db

Head of SSA/ Unit’ (’3576/ D

MNrisionad) Engincer (Adoaw
0101 G.M, Telecom

Copy to : Camruy Peleogom Distelas
The C.G.M.T., Assam Circle, Gnwahat! ~ Quwabatt—y,
for favour of Information.
’/"‘
N\ For GM(BSNL).KTD, Guwahati-7

rletona Lngivser [Advay
STIS TR e VY Telecom
Camrup Televan Fhistrfas
Cuwahaif. ..y,
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BHARAT SANCHAR NIGAM LIMITED
(A Govt. of India Enterprise )
OFFICE OF TEE GENERAL MANAGER TELECOM
KAMRUP TELECOM DISTRICT
GUWAHATI-781007.
SM/'02-'03/224 Dated at Guwahati, the 14* June’2002.

NO. GMT/EST-179/
To

hri Satya Kalttn, $/0O Shri Lalit Kalita,
Vill: Alekjrl. PC: Chaygaon,
Dist — Kamrup (Assam).

: As you arc aware tinal as per direction given by Hon'ble CAT, Guwahati Bench,
Guwahali in OA Nos. 350/00 , the department constituted verification commitiees for different

SSAs/ Units under the circle for concucting detailed verification /scrutiny about the no. of days of
engagement year-wise in different uits / offices dnd also to collect proof / evidence for such
casual laborer including yourself. The committee verified all the documentary as well other proof
from the various units/ offices and n!se versonally interviewed such casual laborer including you .
In our office / SSA, the committz> comprised of three members namely (1) Siri M.C Patar,
DE(Admn.) O/0 the GMT/KTD/ Guwvahati  (2) Shri N. K. Das, C.A. O (Cash), O/O the
GMT/KTD/ Guwahati (3) Shrt S.C. Drs, ADT (Legal), 0/0 CGMT/ Guwahati.

The aforesaid cowiitec submitted its report to the Department detailing all
about their finding / proof agzinst e~ casual laborer including you. The detail of such scrutiny
repart is ericlosed and fumished he:-+ith as in annexure for your information.

Under the above circumstances as you could not satisfy the eligibility criteria as
laid down in the Scheme for corferment of TSM/ Regularisation, your case could not be
cansidered favorably. This is done in 2ccordance with the Hon’ble Tribunal’s orders.

.
! _/) ’ L DR R
Head of SSA/ Unit <0 [0/3-—
Mitddonn! Logorcer (Admp
: Oy, (r N Terlacoan
Copy to : o Leleom Distrier
The C.G.M.T., Azs71 Circle, Guwahall Ounahatl V.
for favour cf informntion .

QCC,%/I —_
For GM(BSNL).KTD, Guwahati-7
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IN THE CENTRAL AIMINISTPATIVE TRIBUNAL

GUWABATI BENCH #¢::: GUWAHATI

Oere NOo 129 OF 2003.

Shri Kamala Kanta Das & Ors.

eecves APplicants.

Union of India & Ors.

XY Bespondents

In the ma'bter of ¢

Written Statement submitted by

the respondents.

The humble respondents beg to submit the parawise

written statement as follows :- -

1. That with regard to para 4.1, of the application

the respondents beg to offer no commentse

2 That with regard to the statement made in para
4.2, of the application the respondents beg to state that
the applicants were worked casually depending upon the

availability of work but not continuously as mentioned in

the O.A.

3 That with regard to para 4.3, of the application

the respondents bég to offer no comments.

Contdecosoace
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4. That with regard to the statement made in para 4.4,
of the application the respondents beg to state that the

| applicants were never entrusted regular nature of job. As

per report of SDB/Borjhar, they were never engaged as casual

laboure.

"B That with regard to the statement made in para 4.5,
Il of the application the respondents beg to state that as per the
" verification committee report, the applicants were worked

‘casually for an emergent work developed against éstimate. They

are not covered by the regularization scheme due to non ~completion

of 240 days in any calendar year prior to 1.8.98.

6o That with regard to the statement made in para 4 6,
Qf the application the respondents beg to state that the state-
ment of the petitioners are not correct. Question of termina~
tion does not arise as the applicants were not appointed by the
mspondel;ts. According to regularization scheme, the applicants

are not eligible for appointment under the respondents.

7. That with regard to the statement made in para 4.7 &
4 .8, of the aplplication the respondents beg to state that as
per order of Hon'ble CAT/Guwahati in OeA% No. 350 of 2000 the
ci_'_ases of the applicants were taken up along with the cases of
‘other mazdoors.

A committee for verification of engagement parti- |
culars of all the mazdoors who worked under Kamrgp Telecom
District was set up vhich functioned from October 2001 to

ng 2002+ The Werification Committee issued notice to the

contd.....".
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above O.Ae applicants for appearing before the committee on

7¢11.2001. Thereafter the applicants we»e® appeared before
the‘ verification committee on 7.11.2001 . The committee |
verified various records and documenits submitted by the
appPlicants v}ith the related payment particularse. 'After
careful examination of the records found that the applicants
in Oele No. 350/2000 have not completed at least 240 days

in any calendar year prior to 1.8.98. On the baéis of
verification éommittee report the respondent has rejected
the claim of the applicants and communicated vide letter d

dated 14 € 02002 .

8. That with regard to‘ the statement made in para 4.9,
of the application the respondents beg to state that the
statement of the petitioners are baseless and motivated. As
the applicants did not fulfill the eligible criteria of
regularization scheme so the Question of absorption does not
arise .

9. That with regard to the statement made in para 4.1G,
of the application the respondents beg to state that the
applicants have not completed 240 days in any calendar year
due to which they are not entitle for grant of temporary status.
10. That with regard to the statement made in para 4.11,
of the application the respondents beg to state that the

applicants claim are not justified.

Under the above circumstances the applicants are
not entitle for any relief wnder the departmental tules and

the case is liable to be dismiss with compensatory cost.

Conta......tiOOQ
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I, SeCe Das, Asstt. Director Telecom (Legal ),.
Office of the Chief General Manager Telecom, Assam Telecom,
C¢ircle, Ulubari, Guwehati-781 007, being authorisec‘i do hereby
solemnly affirm and declare that the statements made in
paragraphs | & ;0O are true to my knowledge and
those made in paragraphs are true to my

information and I have not suppres'sed any material fact.

And I sign this verification on this IF th day

A
Vyg * C D&my
8z by FoFgi i« (fafi )
Aazistant Dhrecid! Palacom Laosh

Froigy gen 8y T
wacns Manapri Taipue

of Juwni 204 .

g& J1AMT,
070 f'fe'(:""" e s
gan zTRmr AMRTEN, gigie!-]

fissam b‘!‘.e.l,-ec,om Circle, Gv wahat-1



